CENTRAL ADMINISTRAT IVE TR IBUNAL
BANCALORE  BENCH

Second floor,
Commercial Complex,
Indiranagar,
Bangalore-560038,

Dated:
' 150071993

RPPLICAT ION. NO(S) 817 of 1993.

APPLICANTS:C.G.Chakrapani Rao RESPONDENTS: The Chisf Engineer,

TO,

3.

4,

Subjeact:-

Madree {one, Islend Grounds,& Others,
Sri.ﬂ.ﬂadhusudah,ﬁdVOCat85No.BAA,Upsta1rs,17th-G-Hain,
Fifth Block,Re jajinager,Bangalore-560 010,

The Chief Engineer,Sontherﬁ Command Heedquerters,
Enginesrs Branch,Pune-411001,

The Chief Engineer, Hadras Zone, Island Grounds,
Hadras-600009.

The Commander Works Engineers(&ray) 101
Dickenson Road,Bangalore-42,

Foruardlng of copies Gf the 0rd9r<passed by _
the Central‘ﬁdmlnlstratlve Tribunal, Bangalore,

Please find enclosed herewith' a copy of the

ORDER/STAY/INTERIM ORDER, pessed by this Tribunal in the
above caid application(s) onf8 Seventh October,1993,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

@ - - 'DAI‘ED'I’!HS'I‘HESEV‘H\J’I'HDAY.OF'OCIUBER1993
| Present: .
Hon'ble Mr. Justice P.k. Shyamsundar ... Vice-Chairman
Hon'ble M;’. V. Ramakrishnan ... Member [A]

APPLICATION NO.817/93

C.G. Chakrapani Rao,

S/o late C.H. Gopalakrishna Rao,

Aged about 54 years,

Upper Division Clerk,

O/o Commander Works Engineers,

[Army], No.101, Dickenson Road, ‘

Bangalore - 560 042. .« oApplicant

[Shri M. Madhusudan ... Advocate]
V.

1. The Chief Engineer,
Madras Zone,

Island Grounds,
Madras-600 009.

2. The Chief Engineer,
- Southern Command,
Pune-411 001.

3. The Union of India,
rep. by its Secretary,
Sena Bhavan,

Raksha Manthralaya,
Ministry of Defence,
New Delhi.

4, Commander Works Engineers,
[Army], 101 Dickenson
Road, Bangalore-42. . «ee Respondents

This appliéatioﬁ*'*l"iaving ‘come up for admission before this

Tribunal today, Hon'ble Member [A], made the following:

ORDER

The applicant has prayed for cancellation of the order trans-

ing him from Bangalore to Kutch. We have heard the learned

¢bunsel for the applicant and we admit the application and dispose
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| off the same finally. |
\

' 2. In a similar case we had n’a‘de an order in 0.A. No.523/93
\

" dents should regulate such cases in terms of the new policy to
\

‘ be formulated by the department and that if under the new policy
\

be transferred it cannot be
‘ \
'helped. We also notice that ther"e is a further cammunication

| disposed off on 28.7.1993 where we had directed that the respon-

(also the officials are liable to

‘dated 7.9.1993 which contained some instructions for issuing
\

‘transfer orders of Group C and D érnployees as at Annexure D to
: \

, the application.

3\% We direct that the department ‘should requlate the applicants

_.; |
c§§se keeping in view the instructic‘ms contained in letter dated
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~ #1.9.1993 referred to supra. No cost§
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CENTRAL RDMINISTRATIVE TRIBUNAL
e BANGALORE DENCH

Second Floor,
Commercial Complex,

Indiranagar,

/ Bangalore-~38,

| Dated: 18 FEB 1994
BPPLICATION NO(s) &) T /q?'ES‘

BPPLICANTS: e RESPONDENTS: ol E%rl ,
C'G ' , " due CL
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SUBJECT:~ Foruwardinc of copies of the Ordevs passed by
the Central Administraftive Tribunal,Bangalore.
-XX X~

Please find enclosed herewith @ copy of the
ORDER /STAY_ORDER 0 /, Passed by this Tribunal
in the above mentioned application(s) on TT.iZ.C?C%J
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In the Central Administrative Tribunal
Bangalore Bench

llp(bcw' 4 Chertra pami Rag. Bangalore

Respordont - Chiey Emgimesr Hadr BT

Application No.... ..creeinlonnn,

...................... of 1993 -

ORDER SHEET . (contd)
Date Office Notes Orders of Tribunal
PKSQVC!/VR(HA)
07.02.1994
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Orders on G.A.No,.817/93

We have heard both sides and taking
note of the grievance made by shri M.V.Rao
the standing counsal appsaring for the
applicants hersin stating that without
notice, we disposed off application No.817/93
affecting an order passed by the department
in transferring the applicant in the O.A,

ordsering the same to be put in cold storage
for some time, he therafors, submits that
the order disposing off application No.81ﬂé§§
at the admission stags be recalled and the i
matter be heard again. Though, we think I
this is @ futile sxercise, we howaver recalli
our order dated 7.10.1993 made in 0.A.
No0.817/93 and now make an order after having
heard both sides umrd that following our
decision in 0.A.Nc,.523/93 disposed off on

28.7.1993, we issue the following directions:

The department should regulate the
applicant's case keeping in view the instruc-
tions contained in letter dated 7.9.1993
referred to in 0.A.No0.523/93.

i
1

With this observatien, this
application stands disposed off finally. . |

No costs.
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